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I11 THE CENTFAL AIMINISTFATIVE TRIBOFAL,JAIFUR BEINCH,JAIFUFR.
¥ % %
Date of Decision: 11.2.1293
OA 256/93 ‘
Inamllah T'han, Head Zocods Slerk: (H3?), Failway Ztaticn Yamuna Bridge, Agra
(up).
«e. Applicant

Versus
1. Unicn of India through General Manager, Western Failway, Churchgate,
Bembay .
2. Divigionzl Failway Manager, Western Failway, I'ota Division, FEota.
2. Sr.Divisicnal Commercial Manager, Western Failway, ota.
... Respondents
CORAM:

HOU'ELE ME.SOFAL FRISHUIA, VICE CHAIFMAN
Por the Applicant ees Mr.Syed Zakawat Alid

Focr the Respondents cee

ORDER ,
PEF HOI'BLE MF,QOPAL IRIZHIA, VICE CHATEMAN

Apglicant, Inamallah Than, has filed this applicaticon under Section 12
of the Administrative Trikunals Act, 1935, challenging his transfer from the

Yamina Pridjye Failway Ztation, Agra, to the Traffic Workshep at Fota.
2. Heard the learned ~cunsel for the applicant.

2. Applicant'e case is that he was working on the post of Head Saods Clerk
at the Yamuna PEridge PRailway &taticn, Agra, when he was transferred Ly the
impugned crder bt the Traffic Workshop, Uota. It is stated by the applicant
that there is & transfer podicy in the Railways that ne transfer can Le
effected tefore completion of 10 years at one place. It is further stated
that the action of the respondents in transferring the applicant ie tainted
with mala fides. The applicant was not transierred in the exigency of service
and that the transfer -rder was not passed in puklic interest. The applicant
intends to make a representaticn to the conzerned authority regarding his

grievance.

4. In the ciroumstances, this applicaticn is disposed of, at the stage of
admission, with = direction to respondent 1.2 to decide the applicant's
rerresentaticn on merits through a speaking c~rder within & moenth of its
receipt from the applicant. The applicant is Jdirected to make a

representaticn to respondent MNe.2 within a week -f this crder.
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VICE CHAIRMAN




